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PARTI

Mediation Rules
Rulel:

These Rules shall be called the Mediation Rules.
Rule2 : Appointment of mediator :

(a) The parties to a suit may agree on the name of a sole mediator for mediating between
them. In that event, he shall be appointed as mediator, If the parties fail to agree on the

name of a mediator, then the Court shall appoint one or more mediators out of the panel
of mediators referred to in Rule 3.

(b) Where the parties are unabie to agree on the name of a sole mediator, then each set of
parties shall nominate a mediator.

(c) Where the parties agree on the name of a sole mediator, he need not necessarily be a
person from the panel of mediators referred to in Rule 3, nor bear the qualifications

referred to in Rule 4 but should not be a person who suffers from any of the
disqualifications referred to in Rule 5.

(d) Where there are more than two sets of parties having diverse interests, each set shall
nominate a person on its behalf and the said nominees shall select the sole mediator and
failing unanimity in that behalf, the Court shall appoint a sole mediator.

uie 3 Panel of mediators :

i ne iigh Court shall, for the purpose of appointing mediators in the cases filed on its
original side prepare a panel of mediators. Such panel shall be published on the notice
board of the High Court, within three months of the coming into force of these Rules. A
copy of the panel of mediators shall be sent to the High Court Bar Association.

fEaY

(i} The District Judge in each District shall, for the purpose of appointing mediators
to mediate between parties in the suits filed on the original side, prepare a panel
of mediators, within a period of three months of the commencement of these
Rules, Such panel shall be published on the notice boards of various Courts
JLiez cbtanny approval of the High Court.

() Copies of the panels referred to in clause (i) shall be forwarded to all the Courts

subordinate to the District Judge and the Bar Associations attached to each of
the Courts.

(c) The consent of the persons whose names are included in the panel shall be obtained
before empanelling them.

(d) The panel of names of mediators shall be accompanied by an Annexure containing

details of the qualifications of the mediators, and their professional or technical experience
in different fields.






